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SUBJECT: Sending copies of Ordpr,passed by the Bench in 
Application No.L/) - 
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- 	1 

Please find enclosed herewt 1 'he copy 	the Order/ 
Ie-iin--dep passed by this Tribunal in the above said Application 
No. %71/7((T) 	on 
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DRDER PASSED PY THE CENTRAL ADMINISTRATIVE TRIRUN'AL 

9ANGALORE 8CNCH ON 19-1-86 IN APPLICATION NO 475/86(1) 	00  
(w.v. NO 2279/83). H.C. NANJAPPA VERSUS SUPERINTENDENT 
or POST orricEs, MANA DIVISION, MANDYA AND ANOTHER 

***4*$**I * 

Shri M. Raghavendraciar, learned counsel for the applicant 
submit.s that his client was kept eff duty from 13-8-1981 to 
1-6-1982 pending departmental proceedings initiated aqainst him, 
and ultimately he was exonerated of the chrqe levelled against 

him. In view of this, he subnito that his cl&ánt is entitled to 
full pay for the period he was kept eff duty. We accept this 
uhnissicn and direct the respondents to pay the applicant back 
wees for the period from 13-8-1981 te 1-6-1982 within two months 
from the date of rscept of this order. Applicticn is accordingly 

	

alliiwe 	no order as to costs. 
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SUBJECT: SENDING COPIES OF ORDER PASED BY THE 
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Please rind enclosed herewith the copy of the Order 
passed by this Tribunal in the above said Application on ?- 	?. 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
BANIiALOHE BENCH, BANGALORE 

DATED THIS THE 5th DAY OF 1'lARCH, 1987 

Present : Hon'ble Shri Ch.Famakrjshna Rao 

Hn'ble Shri L,H.A.Rego 

FEVIEW APPI.ICATION No.20/1987 
(APPLIC,TI0N no.475/1985) 

Superintendent of Post Offices and anr. 

(. Shri ',J.Rao, Advocate ) 
and 

H.0 .Nanjappa 

( Shri il.IS.Achar, Advocate ) 

Member(J) 

flember(A) 

This review application came up for hearing before 

this Tribunal and Hon'ble Shri Ch.Ramakrishna Rao, ember(J) today 

made the following : 
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The prayer in the Review Applicati.on('F.At) is for 

alteration of the period1 mentjoned in our order dated 

for which we directed the respondents to pay the applicant back 

wages. 

2 	 In the application riled by the applicant he 	-44 

stated the period for which he was put off duty as 13.8.1981 to 

1.6.1982. When the application was taken up for hearing and disposed 

of, no discrepancy regarding the period for which the applicant 

claimed back wages was brought to our notice. We are, therefore, 

not psuaded to take the view that there is any error apparent on 

the face of our order dated 19.9.1986. 

3. 	 In the result the application is dismieapd. 
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